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Dated .Dehracjun,  September  15, 2023

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution  of india,  the  Govem6i  is  pleased  to  order  the  publication  of the

following     English     .translation.    of     `The     Utfarakhand      Appropriation

(Sup.plementary 2023-24)  Act6 2023' {Act No.  17 of  2023).

bytheGovemof:np¥4St?dsbeypt¥:bue¥Z#3:ndLe8js]ativeASsemblyandassentedto

TIRE UTTARAKIIAND APPROPRIATION (SUPPLEMENTARY 2023-2024)

ACT,  2023

(Act  No.17 of 2023)

A„
Acf

to provide for the authorisation of payment and appropriation of
certain sums from and out of the Consolidated Fund of the State to tile
services for the financial years 2023-24 ending  on the 31.I day ofr\fuch
2024'

Be it  enacted by the Uttarakhand State Legislature  in the Seventy
Fourth  Year of the kepublic of lndia as follows-

Short title                        1,

Issue of
Rsl 1 3211204000
out Of the
Consolidated Fund
of uttamkhand to
meet certain excess
expenditure for the
year 2023 -2024

This     Act     may    be    called    the    U{tarakhand     Appropriation
( Supplementary 2023-2024) Act, 2023.

F.ron and out Qf the Consolidated Fund of uttarakhand, there may
be paid and app]jed sums not exceedizlg those specified in column-
3   of the  Schedule.  8.mounting  jn  the  aggregate .to  the  sums  Of
R§  113211204000 @s Eleven Thousand Three Hundred  Twenty
oi`e Crore  Twelve Lakh  Four Thousand  Only) towards  defraying
the several charges, which shau come in coilrse of payment during
the financial year 2023-24 ending on the 31st   day of March. 2024
in respect of the services and purposes specified in column-2 of the
Schedule.

Appropriation              3.          The Sums,  authorised to  be paid  and applied  from  and  out of the
Cbusolidafed    Fund    of   Uttarakhand    by    this    Act,    shall    be
appropriated   for   the  services   and   purposes,   expressed   in   the
Schedule in relation to the flnat`cial year 2023-24 ending on the 31 ct
day of March, 2024.
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ThESCHEDUIE.
Supplymentary BL]dget 2023-24

(See Secuon 2 and 3)

Grant Services and PLlrpose.
Stims not exceeding the followlng (ln thousand)

Category
Voted bytheLeglslativoAssembly Changed LlponConsolidatedFundOftheSfa!e Total

1 2 3
02 Governor Reveriue: 0 1000 1000
03 Council Of Minlsters Capital: 150000 a 150000
04 Judicial Adminlstratlon Reyonue:  . 124868 1`9o§oo €1§368
05 Etoctlon Revenue: 43060 0 43060

CaD'fal: 5000 0- 5000
06 Revenue aTid General Admlnl§trati6n Reveriue: 3254455 0 3254455

CaDi!al: 21600 0 21600
07 Finance, Taxeg, Planntng, .Secte[ariat Miscellaneous Services Revenue: 2090354 729620 2819974

- Cal)ita': 7011417 45000000 52011417
08 Eto'se R8venue: 25000 0 25000
09 PublJc S8rvlce Commisslon Cap'lal: 5955 0 5955
10 Poliee ancl Jail F{evenlle: 360235 0 3-60235

Capllal: 300000 0 .  300000
.11 Educau.9n, Sports. Youth Welfare ancl Culture Revenue: 2432209 0 2432?-09

6apllal: 1380993 0 1380993
12 Medlcal and Famlly Welfai.a

F{evenuo: 5988123 0 5988123

Capl(al: 2259773 0
•         2259773

13 Water Supply. Housing and urban Development
Revenuo: 2565884 0 2565884

CaD'fal: 13207545 0 13207545
14 Information   :               `,.   `,

Revenlle: 1330847 0 1330847
15 Welfare Schemes Roventle: 1535000 0 1535000

Capital: 1208520 0 1208520
16. Labour and Employment Revenue: 824610 0 824810

Caplfal: 70000 0 70000
17 Crop Husbandry arid Reseach

RBvenuo: 60344 0 60344

Capl'a'; 124500 0 124500
18 Co-bperatjve Reventle: ar%p22k:k 0 .         327227

Caoila': 30000 0 30000
19 Rural Development                   . Revenue: 3541193

'0
3541193

Capl'a':       . 169447 0 169447
20 lrrigafron and Flood

RBvenue: 55000 0 §5000
CaD'lat: 85005 0 8500S

21 Energy
Revenue: 5002 0 5002

CaDltal: 500001 0 500001
22 Pubu.cworts

Revenue:. 3000000 0 3000000

CaD'(at: 2565135 0 2565135
23 Industries

Rovenuo: 612008 0 612006.
24 Tran§porl

Revenue: 122500   . 0 122500

CaDilal: 120000 0 120000
2§ Food

Revenue: 2894300 0 2894300
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RESCHEDULE
SupplymentaryBudgBt2023-24

(See Secqori 2 and 3)

Grant I                                   Servlces aTid purpose Sums not exceediilg the following (ln thodsand}

Category
Voted bytheLeglslatlveAs§embiv Charged llponCoi`sdidetedFundof.theState Total

1 2. 3
.26 Tourism Revenue: 100000 0 100000
27 Forest Ftevenue: .1220205 0 1220205

Oaplfal: 39762 ..0 39762
28 Animal Husbandry Ftevenue: 244003 0 244003

CaD'fal: 146000 a 145000
29 HorUoulLue D8velopment. ReventJo: .84120 0 84120

CaDlfa': 40000  . 0 40000
30 Welfare of Scheduled Castes Revenue: 1214288 a 1214288

Caplfa': 2611947 0 2611947
31 Welfare of Scheduled Tribes Revenue: 333205 0 333205

Cap'fal, 850446 0 850446

ro1'AL Revenue: 34388038 .          921120     . 35309158

TOTAL Capital: 32902046 45000000 77902046

GFIANDTOTAl 67290084 45921120 113211204

By Order,

SHAHANSHAH  MUHAMMAD  DILBER  DANISH,
Seuetary
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STATEMENT 0F OBJECTS AND REASONS

Article  204  of the  Constitution  of India  reed  with  article  205  requires  that  an
Appropriation  Bill  should  be  introduced   in  the  State  Legislative  Assembly  after  t.he'
demands for Supplementary Gran[§ have been voted by the Legislative Assembly.

• The  proposed  Bill  make  provision  for  th~e  appropriation  from  and  out  of the

Consolidated `Fund  of UtfaraRI!and of all  moneys  required  to  meet the Supplementary
Grants  made  a§  approved  by.the  Utt8rakhand  Legislative  Assembly  and  expenditure
charged upon the Consolidated Fund of the State in respect of Financial Year 202`3-2024.

Prem Chard Aggrawal
Finance Minister

c>
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